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आदेश /O R D E R 

 
PER BENCH:     

 
These three appeals filed by the assessee are directed against 

different orders of the ld. Commissioner of Income Tax (Appeals)-2, Chennai 

dated 25.10.2019 & 28.10.2019 relevant to the assessment year 2008-09 

and 2017-18. The assessee also filed an appeal against the order under 

section 154 of the Income Tax Act, 1961 [“Act” in short] passed by the ld. 

CIT(A) – 2 for the assessment year 2017-18. In the grounds of all the 

appeals, besides challenging the grounds on merits, the assessee has 
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mainly challenged the ex-parte order passed by the ld. CIT(A) by raising 

specific ground.  

 
2.  All the appeals pertain to same assessee are being heard together 

and disposed of by this common order for the sake of brevity. When the 

appeals were taken up for hearing, the ld. Counsel for the assessee has 

vehemently argued that just because the assessee has sought for 

adjournment, the ld. CIT(A) has come to a conclusion that the appeals filed 

by the assessee are liable to be dismissed either giving any final notice 

adjudicating the appeals on merits. Thus, the ld. Counsel prayed for 

remitting the matter back to the file of the ld. CIT(A) to decide the appeals on 

merits. 

 
3.  On the other hand, the ld. DR dutifully supported the orders of 

authorities below.  

 
4.  We have heard both the sides through video conferencing, perused 

the materials available on record and gone through the orders of authorities 

below. On perusal of the appellate order, we find that it is not the case of the 

Department that the assessee has not responded to the hearing notice 

issued by the ld. CIT(A), but, the assessee has legally sought for 

adjournment. In fact, no authority can decide an appeal upon the grounds of 

appeal of the assessee without any supporting evidence, etc. In view of the 
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above, the assessee is directed to furnish all relevant documents with 

cogent evidence along with suitable explanation before the ld. CIT(A) and 

the ld. CIT(A) is directed to adjudicate the issues raised in the appeals of the 

assessee after affording an opportunity of being heard.  

 
5. In the result, all the appeals filed by the assessee are allowed for 

statistical purposes.    

Order pronounced on the 29th October, 2020 at Chennai. 
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